
Misc (Bail) Case No.37 of 2021.

08.04.2021.

                  Learned Advocate representing accused filed hazira.

Seen  Bail  Petition  No.407/21  filed  by  Ananti  Tossa  u/s.439
Cr.P.C in connection with Gohpur P.S. Case No.60/2021 u/s.294/366(A) IPC praying
for releasing accused Robi Tossa alias Rohit Tossa on bail on the ground that the
daughter of the informant since long was in love with the accused person without
making any information tot eh parents of the victim girl and when her parents
came to knew they showed their objection in their love story and the accused
person then finding no other the so called victim girl herself as her own free will
and consent went to the accused person with a view to pass her rest of the life
with the accused person. On the other hand the statements recorded u/s.164
Cr.P.C shows innocence of the accused and it does not attract Sec.366(A) IPC.

Heard the learned counsel for both sides.

Learned counsel representing the accused, reiterating the grounds
set  forth  in  the  bail  petition  submitted  that  the  case  has  been  registered
u/s.294/366(A) IPC and section 294 IPC is available and in view of the facts and
circumstance of the case, section 366(A) IPC does not attract and as such prayed
for releasing the accused on bail who is in jail hazot since  27.02.2021.

On the counter learned Addl. P.P raised objection towards the prayer
of bail of accused Robi Tossa alias Rohit Tossa on the ground of the nature of the
offence and involvement of the accused concerned.

Received the C.D and perused the same.

Upon perusal of the case diary it appears that there are sufficient
evidence  showing  the  minor  age  of  the  victim  which  amounts  incrimination
against  the  accused  Robi  Tossa  alias  Rohit  Tossa  and  the  the  offence  being
concerned with minor child is serious in nature and investigation of the case is in
progress.

Considering the above aspects of the matter, prayer of bail of
accused Robi Tossa alias Rohit Tossa stands rejected at this stage.

Return the C.D to the I/O.

Inform I/O accordingly.

With the above order this Misc (bail) case stands disposed of.


